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DATE OF DECISION 30 ,71991__ 

Jarialuddin Iiobniad Yamaiuddin 	Petitioner 

Petitioner_in person 
	 Advocate for the Petitioner(s) 

Versus 

nines-_& r____ Respondent 

Iir.P.M._Raval 	Advocate for the Responaui(s) 

CORAM 

The Hon'ble Mr. 	i .. s ing 
	 Member (A) 

The Hon'ble Mr. R.C. Bhatt 
	 Member (J) 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgemeni! 

Whether it needs to be circulated to other Benches of the Tribunal? 
MGTPRRDI? CAT/86-3-12---15,® 



1 Jamaluddjn M 
C/a. P.M. An 
AE. Coaxial 
Himatnagar- 3 

Masaludain Mohmad Safiaue, 
C/o. Sahebhussain, 
Telephone Exchange, 
2alod, Tal. Prantij,(S.K.) 

hanahhai IKacharabhai Rot, 
Casual Labourer, Talod M/W Station, 
Near Municipal Garden, Char Rasta, 
Modasa Road, Talod. 

	

al. Prantij, (3.K.) 	 .. Applicants 
P in 

Versus 

Telecom Di st. Engineer, 
lst floor, Nirali Hospital, 
Himatnagr - 383 001. 

Chief General Manager, 
Telecommunication, 
Ambica Chambers, 
Ashram Road, 

	

Ahmedabad - 380 009. 	 .. Respondents 
(Advocate - Mr. P.M. Raval) 

ORAL - ORDER 

Dated : 30.7.1991 

Per : Hon'ble Mr. M.I1. Singh : Member (A) 

this Original Aplication filed by three 

aoplicants, under section 19 of the Administrative 

Tribunals Act, 1 )85 s-t reinstatement of the 

applicants in service w.e.f. 1.1.1991 with back wages 

and 12% interest. 

2. 	A letter daced 21.6.1991 purporting to be 

from the three applicants was placed before us stating 

that this letter stated that the department is ready 

to take 'the applicants in service w.e.f. July, 1991 

and therefore the applicants want to withdraw the 



3 

application with reservation of teir right to re-apply 

if need arse in future. A norjce at. 16.7.1991 was 

sent to applicant - Jamaluddin and ot'-iers intima:ing 

of next date of hearing 30th July, 1991 • In reply 

dated 26.7.1991 i4—n4±ce&--t-at applicant - Jamalddin 

M. Kamaluckin has informed that nojce c1t 15,71991 

has been received and that as h.e department has taken 

e apolicant in service in July, 1991 and granted 

terrorary status, the applicants confirmed, having 

written wiThdrawal application dated 21.6.1991. 

3. 	In view of the above confirrflaLjon of the 

aP -) licants& withdrawal application received, the 

applicants are allowed to wiLhdraw L:he application. 

The application is dismissed for want of prosecution. 

ihere are no orden as to 	he application should 

be registered as O.A. and. given regular number. 

P. C Bhatt 
Member (J) 

M N Singh 
Member (A) 

*M gera 



A 

1 • JamaludcU.n MohnLad. Komaluddjn, 
C/c,, g.M. Arisari, Cable Slier, 
A. coaxial MTiJI 1  
Himatnagar-33 001 (3..) 

2. MasaluclCjn ohmad Safique, 
C/c,, Sahebhussaj.n, 
Telephone .xciange, 
:a].c,d, T.A. Prantij,(3.T.) 

 

 

3. :hanhhei (acharabhai Ro4 , 
Casual Labourer, al od M/ S ation, 
tear iunicipal Garden, Char Rasta, 
Modasa Road, Talod. 
'a1, PrariJ, (S.r'.) 	 00 

P in I? 
Vera us 

2pplicant s 

1 • Telecom TjC:, S ngineer, 
1st floor, Nirali Hospital, 
ithnatnagr - 333 001. 

2, Chief General iAanaer, 
Telecommunication, 
Arnbica Chambers, 
Ashram Road, 
Ahmedabaá - 0 009. 

(Advcte - ::r, P .i. i aval) 
.. Psspondencs 

I Dated : 30.7,1991 

Per : Ho!'b1e VIr. 4.i'. Sirig 	: 	errtber (A) 

his Original Aplicatjon filed by three 

applicants, iner section 19 of tie Administrative 

Tribunals Ac:, 	85 sought reinstatement of t'ie 

applicants in service w.e.f. 1.1.1991 with back wages 

and 12;' ntercst. 

2. 	A letL.er  da:ed 21.6.1991 purporting to be 

from the three applicants was placed before us stating 

that this letter stated that the department is ready 

to take tie applicants in service w.e.f, July, 1991 

and t'erefore the applicants want to withdraw the 



application with reservation o1 eir right to re-apply 

if need arise in future. A noice dt. 16.7.191 was 

sent to applicant - Jamaluddin and oters intimacing 

of next date of hearing 30th July, 1991. In reply 

dated 26,7,1991 it is noticed ttat alicant * Jarnalddjn 

N. Kamaluain has informed at no.ice Ct. 157,1991 

has been received and that as -ie department has taken 

:1e apolicant in service in July, 	and granted 

tenporary status 1  Lhe a - olicants conflned, having 

written wi:hdrawal aplication dated 21.6 .1991. 

3. 	In vtew of Jie above confirrna ion of the 

aplicants, withdrawal application received, tie 

applicants are allowed to withdraw the application. 

The applicction i3 d ai3.ed for want of proGecution, 

hee are no orre as to cos:. he application should 

be registered as Q.. and given regular nnber.  

R C ]3hatt 
Member (J) 

I 

M N Sirigh ) 
Member (A) 

 


